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O R D E R 

08.01.2020   The question arises for consideration in this appeal is as to 

whether the ‘e-mail’ in question (at page 28) or ‘other e-mails’ enclosed amount 

to a Demand Notice termed under Section 8(1) of the ‘I&B Code’ and 10 days’ 

time is to be given to the ‘Corporate Debtor’ to pay the amount with clear 

understanding that on failure the ‘Corporate Insolvency Resolution Process’ may 

be initiated.   

Learned counsel for the Appellant will address this Appellate Tribunal on 

the aforesaid issue on the next date. 

Post the case ‘for Admission (Fresh Cases)’ on 10th January, 2020. 
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